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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 109 OF 2022

IN THE MATTER OF:

Vivek Kamboj & Ors. ...Applicants

Versus

Union of India & Ors. ...Respondents

ADDITIONAL AFFIDAVIT FILED ON BEHALF OF THE APPLICANTS

I, Vivek Kamboj, aged about 50 years, S/o Y. P. Kamboj, R/o C-579,
Sushant Lok, Gurugram, Haryana, presently at do hereby

solemnly and affirm and declare as under:

1. That I am conversant with the facts and circumstances of the case

and competent to swear this affidavit.

. That the deponent craves liberty to raise additional submissions or

file additional affidavit in case need arises during the course of

arguments.

. That the Applicant has filed above titled Original Application with

respect to dumping of solid waste in forest areas of Aravalli and
discharging leachate in surrounding areas of Bandhwari Landfill site
in district Gurugram. This action of discharging leachate is not only
in violation of the Solid Waste Management Rules, 2016, Forest
(Conservation) Act, 1980, Punjab Land Preservation Act, 1900 but
also in violation of several directions including order dated
07.04.2021 of this Hon'ble Tribunal passed in O.A. No. 415 of 2015,

O.A. No, 514 of 2018 and O.A. No. 606 of 2018.

. That vide Order dated 23.09.2022, this Hon'ble Tribunal was pleased

to form a Committee to plan further course of action and to take

stock of the situation on ground. The Committee was directed to

urnish an action taken report of status of compliance as on
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31.12.2022 by 15.01.2023, however, the same has not been received

by the Applicants.

5. That the Applicant through this Additional Affidavit wants to apprise
this Hon'ble Tribunal of the current situation and the fact that
leachate is still continuing to be discharged and no steps for
rehabilitation of the area have been taken by the authorities.

6. That the Haryana State Pollution Control Board collected water
samples from a pond outside the Bandhwari Landfill site on
14.10.2022 for testing and issued a report regarding the same on

20.10.2022.

Copy of the Report by Haryana State Pollution Control Board dated

20.10.2022 is annexed herewith as ANNEXURE A-1.

7. That the analysis report clearly shows that multiple parameters of
the water from the pond exceed the standards set in the

Environment (Protection) Rules, 1986 for inland surface water:

Parameters Leachate sample | Standards for
from the pond|inlands surface
outside water under the
Bandhwari landfill | Environment
site (Protection)

Rules, 1986

Suspended  solids | 284 100

mg/l, Max.

Biological Oxygen | 720 30

Demand

Chemical Oxygen | 1864 250

Demand

Oil and grease 16 10

|r~—-— —_—
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Total Kjeldahl | 134 100
Nitrogen (as NH3)

mg/|, Max.

Ammonical nitrogen | 52 50

(as N), mg/l Max.

8. That the same has been recorded in the newspaper Navbharat Times
in an article titled ‘Kachre ke pahad ne todi boundary, aravalli tak
pohcha jehreela paani’dated 29.09.2022 that describes the seeping
of leachate into the Aravalli hills and its impact on the environment
and human health. It has been recorded in the article that the landfill
in the Bhandhwari solid waste management plant is increasing in size
which has led to breaking down of a boundary wall and is slowly
moving towards the Aravalli hill range. This has grave impact on the
environment and human health as the dumped waste has not only
has carcinogenic properties but the strong stench coming from the

waste is spreading kilometres away.

Copy of the article titled *Kachre ke pahad ne todi boundary, aravalli tak
pohcha jehreela paani’in Navbharat Times dated 29.09.2022 is annexed

herewith as ANNEXURE A-2.

9. That the authorities have made no effort to remove the waste
dumped in the Aravalli forest and the said waste is still lying on
forestland. This is posing a great threat to the forest area as well as
human and animal health. Further, the leachate from the pond
outside Bhandhwari landfill has also seeped into the Aravalli forest

contaminating the soil and water of the area.

NOTARY PLELIC A2POINTELDE That as per the information with the Applicants, the authorities have

OF INDIA
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12777 |~.chosen 20 acres of forest land in Balola village of Aravalli range for

ATTESTED) 86

94722 26ﬁtting-up of waste segregation and processing unit. It is submitted

that setting up for such a processing unit on forest land is not only

in violation of the provisions of the Forest (Conservation) Act, 1980



but also poses grave danger to the environment and wildlife in the
area.

11.1t is submitted that even after several directions from this Hon'ble
Tribunal, the Respondents have miserably failed to comply with the
Solid Waste Management Rules, 2016 that has led to manifold
increase in the waste dump. The same has been reported in a
newspaper article in Navbharat Times titled “Aravalli ke Balola mein

kiya jayega kachre ka nistarar’’ -

Copy of the article titled “Aravalli ke Balola mein kiya jayega kachre ka
nistaran’’ + in Navbharat Times is annexed herewith as

ANNEXURE A-3.

12.1 say that the facts stated in this Affidavit are true and correct, no

part of it is false and nothing material has been concealed therefrom.

s

DEPONENT

VERIFICATION

I the above-named deponent, do hereby verify that the contents of the
above Affidavit are true and correct to the best of my knowledge and belief.

No part of it is false and nothing material has been concealed therefrom.

28 Jn, 2023

Verified at on this day of , 2023,

DEPONENT

NOTARY PUBLIC
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HARYANA STATE

Laboratory Of The

Paid / Monitoring

Description:-

M/s Leachate sample from the Pond outside the Bandhwari

Landfill Site,
Gurugram 28.404430, Long.77.171106

ANNEXURE A-1

Tel-2332596

Haryana State Pollution Control Board
Vikas Sadan Ist Floor Gurgaon

Report No:184

Dated: 20.10.2022

Description of the Sample: - Received on 14.10.2022 a sample of Lake Water from Sh. Aparnesh
Kumar, AEE collected on 14.10.2022 from Leachate sample from the Pond outside the Bandhwari

Landfill Site.
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ANALYSIS REPORT
RESULTS

Parameters

Colour

Odour

pH value

Suspended Solids mg/I

B.0.D. for 3 days at 27°C mg/I
C.0.D mg /I

Oil & Grease mg/I

Conductivity us/cm

Total Dissolved Solid mg/I
Phosphate as P mg/I

Zinc as Zn mag/Il

Nickel as Ni mg/|

Iron as Fe mg/I

Total Chromium as Cr mg/I
Chlorides as Cl mg/I

Fluoride as F mg/I

Phenolic Compound as C¢HsOH mg/I
TKN (Total Kjeldhal Nitrogen) mg/I
Ammonical Nitrogen mg/I

Sample Collected/Not Collected by us
Sample Consumed in testing

HSPCB/Lab/GR/2021/ /1 9-77 D o
Copy to M.S./R.O.

o1

Leachate sample from the Pond
outside the Bandhwari Landfill Site
Blackish

Bad
7.7
284
720
1864
16.0
4510
2480
4.1
3.8
ND
11
ND
560
1.2
ND
134
52

Dat

L
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ANNEXURE A-2

T & UBTS A AISt SISgl, 3! deh UgdT STediell ar

aalﬁﬁﬁasawﬁﬁaﬁewasmasmmmaﬁmaﬁ-aﬁmmganﬁ

& 41U WA, g

FRATRETAamtiTE
vmummﬂmaqﬁ
R i R e m oA
T TR T T O SR
T NP W T T
THA T S A
e T T W T TR
§ e wAA R W A TE R
dgnmaam?)

TP F R A W TS
wier 7R TR TR W

W EETE ARSI T

TEERATRATE AN E
i ar T A ST =
T FE SR TR OPF A TE
TE T W R W e
T ART T TR RTET

-

EoS 3 £¥,
quas) dee h&uﬁru-etumutﬁ-s mwim-imdusm aﬂmmnbﬁwém

TR AN mEE T
5 1 = oo o e
FETE IR IR
TR FARTE R TEATE
7 e v 2w #fF e TR
R TR W WS e
A (RS ATE R T

-

BT E T RO TN
AT TR TR
m-hémwav wi
Tt THEE ¥ I 0
(R e R P
ETRT AR ET I TN
FARTR T T

Mt TN T
wErETE AW TR T I
i T AR R 0 TR
TR FATAN A0 W E
t TR E e
1 9 9 o wE I W E
e boid

‘ v g
LR ofe Sk aE R
A @ 0 @ aa

z e ay
£ 1R ™ 27 T TP I3

ks e )L el ) o 2
wud & ol e, A B e

T S T
mmammmm-m:
- &k o %, vl

T S SR 04

: ) o el & o 1 aeq i B
AAfv g @ e o sda g | EEd SR AR IR
i A Fwm ondt weens deafra
et vl &1 i v ogfia A

gt

dudl wiftre dee Fropic et
@i & Brere wel 3 gst £

v o ) & e e ERd g Vi
i & Parans it R S g 2|
feRiwmdTma @R ox (T -
:ﬁm—!ﬁﬁmnﬁﬁm&@g{

% R ETeR aoa B g
oA gl duard) & sara s

- ik R, vl



360

ﬁmﬁmqﬁ'ﬁfﬂ e 3 E%NEEHRE A-3

SN o STl o femarm
aTQTn_m’{mﬁm

 UeliEl g, TETia

Telia-HieEE  TFRuEd T
A T S A A H P
JAT-3IeW FA F fou R fm
21 7 SEA A TEd el
feem 21 w99 20 TFEE H 3000
[ ferF T2 oW 20 2 | W
FAGYH TR F ded T A w0
T W A F 98 § YR A
H = 9w 1 5 ST FEA
2 19 A seen-agel $R it
F foro = fm =1 = R o e
FA I F N E | A 26 A
?WIHW‘@EWJTU?I
TTTOT S o2k ¢ failr : 31 39
THUEE T AYEE TE | Hifere
T R W g 2| 3] e H
mwuﬁ'{ﬁ?ﬁﬁﬂ’bm
fufeer 27 = firan o | e feeti
Ao W e (Ui 5 7
e T FER T T Ufaas @m
e o1 | isfer T9 e | SeErd e
T 9 FR F TeTS F1 T Fod
33 %iex 2 | firgel | AR v
T S R F T FFA IR
& |

100 IS B 1T el SJHTT:
TSI F SHATE Wil R e F
mmmmmwﬁm
T 100 FUT T F 9 AN
2 | T F A e A
F o zfemn wgwm frim 9 &
P A e U
A R 2|

20’@—5# 3000 A 31&1357
Us-did & §U e

iR e R

ek et 1 oRan
& | 3R 1 R W e i
3R @R YfTe el &
R AGeS lgh 3R R
UHIERT 89T | 3RR a1 fm
SR 3PIRT <l & dl e
Golle) 3 Aferpl GRR ¥ |
Q! 8l SIS ifers Re
Tt UGHiT & gt |
- 0T T,

‘ Seliell Tid % PR
fFrrT & ®w ¥
BRIC PHolfel Wae & ded
&1 307 3mie 18 uga & |

R EICE SR G
SIUH3N, = fem

........

(UL DT TR TR E TR R



